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(iii) G.S.R, 1763 publisheq in
Gazette of India dated the
4th December, 1965.

(iv) G.S.R. 1764 published in
Gazette of India dated the
4th Dccember, 1865.

(v) G.SR, 1765 publighed jn
Gazetle of India dated the

4th Deccember, 1965.

(vi) G.S.R. 1766 published - in
Gazctte of India dated the
4th December, 1965,

(vii) G.S.R. 1767, published in
Gazette of India dated ~ the
4th December, 1965.

(viii) G.S.R. 1796 published
Gazette of India dated
11th December, 1965.

(ix) GS.R. 1949 published
Gazette of India dated
18th December, 1965.

[Placed in Library. See No. LT-
5448/66].

in
the

in
the

(3) A copy of the Kerala Escheats
and Forfeitures Rules, 1965, publish-
ed in Notification No. S.R.O. 184/65 in
Kerala Gazetle dated the 4th May,
1965 under sub-section (3) of section
17 of the Kerala Escheats and For-
feitures Act, 1964 read with clause
(c) (iv) of the Proclamation dated the
24th March, 1965 issued by the Vice-
President, discharging the functions
of the President, in relation to the
State of Kerala. [Placed in Library.
See No. LT-5444/66.]

(4) A copy of the Kerala Fire Force
Rules, 1865, published in Notification
No. G.O.Ms No. 406{65/Home in Kerala
Gazette dated the 8th November, 1965
under sub-section (3) of section 35
uf the Kerala Fire Force Act, 1962
reid with clause (e) (iv) of the Pro-
clamation dated the 24th March, 1965,
issued by the Vice-President,  dis-
charging the functions of the Presi-

dent, in relation to the State of
Keralu. [Placed in Library. See No.
L.T-5445/661.
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(5) A copy of the Indian Police Ser-
vice (Uniform) Amendment Rules,
1965, published in Notification No.
G.S.R. 1717 in Gazette of India dated
the 27th November, 1965 as amended
by Notification No. G.S.R. 12 publish-
ed in Gazette of India dated the Ist
January, 1966 under sub-section (2)
of section 3 of the All India Services
Act, 1951. {Placed in Library. See
No. LT-5446/66].

. Navy (SNROLMENT) REGULATIONS, 1965

The Minister of Defence (Shri Y. B.
Chavan): Ort behalf of Shri A. M.
Thomas, I beg to relay on the Table
a copy of the Navy (Enrolment) Re-
gulations, 1965, published in Notifica-
tion No. S.R.O. 359 in Gazetfe of
India dated the 30th October, 19865,
under section 185 of the Navy Act.
1957. [Placed in Library. See No.
LT-5172/65].

NOTIFICATIONg UNDER SECTION 24 oOF
THE PERSONAL INJURIES (COMPENSA-
TION INSURANCE) ACT,

The Deputy Minister of Planning
(Shri D. R. Chavan): On behalf of
Shri Shah Nawaz Khan I beg to lay
on the Table a copy each of the fol-
lowing Notifications under section 24
of the Personal Injuries (Compensa-
tion Insurance) Act, 1963,

(i) The Personal injuries (Com-
pensation Insurance) Amend-
‘ment Rules, 1985, published in
Notification No. S.O. 77 in the
Gazette of India dated the
1st January, 1966. :

(ii) The Personal Injuries (Com-
pensation) Insurance Amend-
ment Scheme, 1965, published’
in Notification No. S.O. 78 in
the Gazette of India dated the
1st January, 1966,

[Placed in Library. See No. LT-
5447/66].

12.25 hrs,
STATEMENT RE. SITUATION ON
INDIA-CHINA BORDER
The Minister of Defence (Shri Y. B.
Chavan): Sir, I last dealt with the
situation on the borders with China on



583

30-11-1965 and 6-12-1985 on the floor
of this House. Since a large num-
ber of questions have been asked by
Members of Parliament about the hap-
penings since then, I am muaking this
statement to indicate the up-to-date
position. .

During the 'months of December
1965 and January 1966, the Chinese
committed as many as 27 violations.
19 of them were in Ladakh, 4 in
NEFA, one in U.P. and 3 in Sikkim.
In all these areas, they withdrew
after a short interval. No violations
have so far been reported in Febru-
ary.

As I indicated to the House earlier,
on 26th November 1965 the Chinese
crossed the Thagla ridge and took
up positions on our side of the border.
A few days later about 250 armed
Chinese moved further south to Nam-
kachu river and some of them clos-
ed over the south bank. This intru-
sion continued till 2nd December 1865.
Thereafter on the night of 5th|6th
December a sizeable force of the
Chinese troops crossed the Thagla
Ridge area, again re-entered the Nam-
kachu Valley and penetrated upto
Hatung La ridge which is about 3
miles, ag the crow flies, south of the
international border. On 10th Decem-
ber about 400 armed Chinese troops
entered the Longju area in the Suban-
siri district of NEFA and intruded to
a depth of 1} to 2 miles into Indian
territory, During their stay in the
Longju area and in the area south of
the Thagla ridge, the Chinese troops
indulged in construction of bunkers
an¢ digging of trenches. Oa 27:h
December the Chinese withdrew trom
the Longju area and on 28th Decem-
ber from the Thagla ridge area.

In the Sikkim area -on 12-12-1963
about 250 to 300 Chinese troops intrud-
ed Into Sikkim territory, 3 miles
north-west of Sese La and fired at an
Indiar patrol using mortars and auto-
matic weapons. The Indian personnel
returned the fire in self-defence. A3
a result of the firing, which went on
for several lhours, flve Indian person-
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nel were killed and three were cap-
tured by the Chinese «f whom' une
died in captivity. The Chinese later
returned six dead bodies and two of
our personnel. One Indian soldier is
still missing. 30 of the Chinese in-
truders were also killed ‘n th» same
firing,* (Mo TW  aAmgT  wfgay -

30 & wE nw A fyer ?)

The Chinese carried back the dead
bodies under cover of darkness. Be-
sides this major incident, the Chinese
indulged in firing across the border in
the Nathu La area on the nigat of
10th December and again on the night
of 19th December. Earlier a 30 man
strung intrusion was made by the
Chmese on 10th December in  the
Bom Cho area of north Sikkim. But
the Chinese retreated on sighting an
Indian patrol sent to intercept them.

In the middle sector, a Chiness air-
craft intruded into Indlan air space
upto u depth of five miles in the Mana.
area on 16-12-1965.

In the Ladakh sector, the Chinese
have been continuing to visit two hiul
features about two and four miles res-
pectively on the Indian side of tae
‘line of actual control’, where they
have also been carrying out construc-
tions and exercises. This is in tne
Daulet Beg Oldi area opposite the
Indisn checkpost at track Junction.

In addition to the actual intrusions
on our side of the border or the so-
called ‘line »f artual control’, the
Chinese are continuing to maintain
their troops in strength on their side,
including inside the 20-kilometre de-
militarized belt.

The Chinese have, during the past
year, increased their military poten-
tial in Tibet, Apart from bringing in
additional troops they have reinforced
their artillery strength.  They have
also improved the Sinkiang-Kunming
air complex, Considérable road con-
struction has taken place all alung
the border and there has ajso been con-
siderable fresh construction of ac-
commodation and bunkers close to the
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border. The tone of the Chinese notes
continuer to be an aggressive one.

These intrusions followed a definite
patiern and the motive behind  *hem
appears to be to continue the state of
tension along our northern borders.
The Chinese are devecloping an offen-
sive posture on our northern borders
angd we must therefore maintain a close
watch on their activities, The House
may rest assurell that appropriate de-
fensive measures are being taken to
meet the threat,

Some hon. Members rose—

Mr., Speaker: 1 cun allow a few
questions, about four or five, one frem
each group.

ot s feg (FTaT) @
g gEAT o gfe W gew &
LRI G I LA

wreqr wgiea ¢ weay, § ag et
WA | ATEs ARG

Shri Ranga (Chittoor): May I sug-
gest, consistent with the need for maiu-
taining wmilitary secrecy, would the
government take an early opportunity
of informing the House or the Con-
‘sultative Committee as to the steps
they have been taking in order to im-
prove communications in the NEFA,
Nagaiand and other border areas and
also about the strategic steps that we
are {aking in order to ensure the
needed protection and support for our
troops in these strategic arecas?

Shri Y. B. Chavan: I am certainly
prepared to discuss and discloss some
of the information to the Consultative
‘Committee as the hon. Member has
suggested. { am prepared to do that.

o weare fey ¢ e g T
IAAT Y AL A TRIT ATFIT ?
qretferd 1962F R AT Frme &
‘e Wl T A g R T X
“ag TRTRATC (0 g ¥ weT W @y R
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T W I gt § fF ST R
ETTYT ATFATEY WO Het W qHL
ag waa 2y & & ¥ fau graww
TTATAT FAT § WY ag T oY qTaT
T EFATE | AT Tg aY A, FEY
ara g fr oF 397 50 91 TR AFT
s @ W% & 7 £ zda ¥ fow gx o
TEIT FATZAT R | OF faee & o o
qrren foor ¥ N9 3 O 96 T8 2@
X T 9 St I9 gHIT 38000
A TEAT HIH T AR gIT @I g MR g
YT AT AT IgwT fgear Iy aifug gt
a3 § A I e & fF amdw ¥
faq zaaT gdw g1 gHI R A 9w
TE & WA 9 aF g T WG
JAAT T A F @A ? Fe Y =
TH o faar anfge 1 fa< 98 33—
arar frm <7 ¥ fag @ { g
g ! A N qE I
g5 A% gd qfw g8 F a5 wWE
ferg ga TzaTaT gaT T g € 7

o wiere wrw qTa (FrE)
TRy ¥ fag

Shrl H. N Mukerjee (Calcutta Cen-
tral): Could I know whether tae Gov-
erniment has kept the Colombo powers
and other friendly countries consis-
tently informed about the kind of
thing which Chima is reportedly coing
on our northren borders so that
India’s desire for a settlement on
honourable terms can be gtressed at
the same time as India’s determina-
tion to defend her frontiers?

Shri Y. B. Chavan: 1 thirk the
ccuntries which are named popularly
as the Colombo powers have been
consistently kept informed about the
intrusions, etc. That is done.

Shri Hem Barua (Gauhati): While
we have accepted the Colombo propo-
sals for peace, China has in toto re-
fused to touch these even with a pair
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of tongs, our late Prime Ministers, in-
cluding Mr, Nehru, have been telling
us that there could be no talks with
China unless and until China imple-
ments these proposals in toto. That js
svhat our late Prime Ministers were
telling us. Now, from the stalement
of the Defence Minister, it has bacorne
very clear to all of us that China has
violated even the demilitarised zones
fixed under the Colombo proposals.
In this context, and in view of the
fact that our Prime Minister, Shri-
mati Indira Gandhi, has been gung
aboui telling the country thaot sie is
prepared for talks with China, may I
know what is the basis or what would
be the basis of talks with China? Is
she going to write off all the assu-
rances given to us by the late Prime
M:nisters including her father?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhbi): No, Sir.

Shri Hem Barua: What is ‘No’? Let
us be ciear about it. What she has
been telling the country that she is
prepared for talks with China is a fact.
It was reported in the newspapers.
When I asked her whether she is pre-
pared to have talks or whether she
is gcing to write off her fatacr's as-
surances, she said “No” “No” to what?
(Interruption).

Some hon. Members rose—

Mr. Speaker: Order, order.

Shri Hem Barua: “No” to write off
assurances or “No” to talks with
China? (Interruption).

Mr. Speaker: Order, order. This
question has been answered.

8hri Harl Vishnu Kamath: (Hosh-
angabad): It is a monosyllabjc ans-
wer. It is no answer. (Interruption).

Mr. Speaker: Order, order. When
the question is, “Is she going Lo write
off the assurances— (Interruption).

Shri Harl Vishnu Kamath: “Or”, he
said; whether she is going to have
talks or write| off the assurances.
(Interruption). )

Mr. Speaker: Order, order. About
the assurances given by the late Prime
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Ministers including he father, she said,
“No.” What else can Le done?

Shri Hem Barua: I am very sorry,
Sir, that you have misunderstood me
completely. You did not hear me
This is how you treat us people com-
ing frum a backward State. I am
very sorry. (Interruption). Now 7
subir.it that this is how you freat us
people coming from a backward State.
I put two alternatives.  (Laughter).
This cannot be a matter for laughter.

Mr. Speaker: It is a matter for
Jaughter only to the extent that a State
which can produce Mr. Hem Barua
cannot be called a backward State.

Shri Hem Barua: Let ug have a
reply to that question. Let us not
laugh it out. Let us have a reply
irom her.

Mr. Speaker: Dr. Singhvi.

Shri Hari Vishnu Kamath: Why do
you come to her rescue, Sir? It is
an important question; let her answer
it.

Mr. Speaker: I have told Shri Hem

Barua that we got the answer, Why
should he stand in between?

Shri Harl Vishnu Kamath: Why
not? He is my colleague.

Mr. Speaker: I know he I8 your
colleague.

Dr, L. M. Singhvi (Jodhpur): May

I know whether there is any indica-
tion of any fresh initiative on the
part of any Colombo powers or any
move to revise the terms and coniii-
tions on which we are prepared to
enter into negotiations with China on
the matter of our northern borders?

Shrimati Indira Gandhi: Not to my
knowledge. In reply to Mr, Hem
Barua'’s earlier question, I do not know
what exactly was reported, but 1 de
know what I havé said on this sub-
ject. What I said was ...

Shri Hem Barus: We have read
your statements very curefully.
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Shri Hari Vishnu Kamath: The press
reports you faithfully,

Shri Hem Barua: Every word of
your statements we follow,

Shri Harj Vishnu Kamath: The press
ig very kind to you.

Shrimati Indira Gandhi: I feel flat-
tered by Mr. Barua’s attention to my
statements. Nevertheless, all state-
ments are not always very accurately
reported.

Shri Hari Vishnu Kamath: 'Why not
contradict them?

Shrimatl Indiran Gandhi: What I
have said publicly in answer to ques-
tions is that we are prepared to talk
with China or with anybody should
the proper conditions for such talks
arise.

Dr, L. M. Singhvi: I asked whether
there is any fresh intiative on the
part of the Colombo Powers and
whether there is any revision of the
terms and conditions,

Shrimati Indira Gandhi: I said, no.

ft a3 (Fw) o o g
gdfr oY ¥ woy aRrew ¥ qaeman v
arwerg fa & o ariy o i O
w1 Y § Foredy & e g_fie o e
QA ITHT FsATE | TG TF T
o & i ot ag wrenal Serew Ay
Afi§ @ 6T ARy 9% wew aata
w1 AR W KX w9 W O
faara®z ¥ A% T wT =T 97§
@t i a7 oY et st o s e
N agt NS ;@ A gerar @k
fera wma ®Y FowgATE ?

Shri Y. B. Chavan: About the first
wvart of the question, I would refer
him to the statement I wade, In
para 2 1 have said that in-all these
areas, they withdrew aiter short in-
terval. They wre not in occupation
of any of these areas now. About the
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other part, this is a maiter of an
operational mature and we cannot dis-
cuss it. Our strategic approach in
this matter is defensive. I think
we are very much correct in that.

o IR AAET Aifgar  (FEAT-
q1g) @ UF O HIGAY T wAT ;T
H¥oq F HIATHT KT THT FT, FEQY TTH
AT TTA Keft 71 5F99 & f ag N
FFw Il Hara For av . gw feafa
® a7 grANg WO S WT T@T wAr
Y qa1 = & v 3w A & ae
fareit req T w6 Y qaran § s e
Gfr i Awmr mAEdER WX g
aifgdT FRTE F THTF F AT FA B
7 F1 STd A7 @ TR WA 4ER
foreaar #) tqd FE & fAg W dTC
&Y S1d, IAY Wt I HaTT I5AT § Wi
ST 9 AT F1 9 TG 947 AL g Av
¥qT FE TAT WA F FHA@ FA@ P

Mr. Speaker: Some minister should
answer.

Shri Y. B. Chavan: Certainly we
have read the statements made by
Edgar Snow in these matters. But
these statements must be taken at the
face value, It is difficult to depend on
these statements and take any politi-
tical steps on them.

ST TW wATET Jifgat : W ¥F
e & WY A WIG AEAT | T &Y
W s ey N &
AT WY Y oy oW Al FaT fiE
THAOE FTAGT T | I F1 T a@ra w7
eI FTH1 U AT MAqT F& qar
st wifge | smfaT ug awiT few
fau o g% & | WT FEI 9y e
af faar g #r 3¢ fom ) A Ay s A
2\ w3 T AT ALY R AT ATAHT qETY
W ¥ W quATd |
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AN WEITT ;AT 1T gAr g
fear § fF ore 353 qar 7 21 A1 IAE
93 H=AIgT FT WX IqF0 AT AMF
qq A W w7y gy & 7

o T WAL Nfgan : Tar At
By AqeAFA § | wa Yy
qg QAT a1 & AT £ | UFR A=A
FY I BT AT § AR & e T W
# 37 F7 A 1 feafy ¥ sor o 7q &
&Y AT § 1 g 9T WY ITHT eqr FATAT
« fgu, @@ FwqaAdTFT L

oI wglaw ¢ W warA R
AR §& 19T FATAHT TS TTHI-
3w WX IT ¥ g fF a9 3 @
T[AIA FT 94T § 9K 717 adY g7 § Tt
FT IAFT @ WA &Y Afowr BIA
A FAFTIAA A AT AT AT F oww
w193 FgT @ s &7 qodde sq77 @
MY AR QT ITFY 9T 7 &1 71 W
IT FT & 9N w0 A9 g 01 39 A W09
%! fedas 1 3+74 7 fEagn qur
{ ag g Afeq ¥ wrar § wwe 37
%8 5 foadt § o F+ ifig 3w
¥ 97 AT Ay wfew 1 F g7 7 varr
o\ w1 g wFaT g 7

o T AANFT WA :  TrCIHRA
g %1 1 ¥ g awra v e
&, Wi qaT FO0ET, A G FI wgi 97
TF AT, AfeT IFT 97 aE wwr
FET w1 6 3T ST w1 ww §
afFr A Ig N WA A A §F
fear—Iaq $Y§ wadq aft Z, Tefg
# o7t e g g+ wlawi T gw
T &1 W AW & fgar # a9 q@aAnw
£ 1 Wi IR ama 9@, A I N
wraaTgY ¥ wlfgy 11 wifgz g

e W e el A G
wern wgew & Fooga faar £

aq AT g 45 99 |
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Vijay Lakshmi Pandit
(Phulpur): Sir. the arlicle referred

(sre  Twm  wage  wifgm
aqT DAY WA FTOSME) L
to by the hon. Member is two yeaus
old, and since that article was writ-
ten I have had the opportunity of
meeting Mr Edgar Snow at least
four occasions—three 1 am sure of 1
think, possibly four—and, therefore,
one cannot say that what was writlen
in that article is the exact view that
Mr. Edgar Snow holds today.

Shrimati

Tio A WA Aifgar : wa TE
AT A A E T AT AN,

wew wiaa: v & Wil o
arar g |

o T ANIET Wigar :  weaw
wERY, .. ...

W AR 17 AT X wgE
afl 9= aFdr &

To T HAMT Sifpmr :  wsgy
gy, ¥ A an Hifag

waw wiirm ¥ 3 oft el W

. a

o g |

Shri Tridib Kumar Chandhuri (Rer.
hampur): The hon. Prime Minister
said that she would be prepared to
open negotiations with China when
the appropriate conditions for such
negotiations came about. May [ know
what are those conditions and whe-
ther those conditions are still circum~
scribed by what are known as the
Colombo proposals?

o T wAigT ~ifga : qw1 A
w1 o 3y Ofay

Shrimatl Indira Gandhi: Sir, all that
I meant was that we obviously have to
look to India's interest first; we will
not have talks in any circumstances
where our position Is ‘compromised in
ahy way.
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oft gew wx wgam  (RaT) ¢
ey waraw, sq &1 favig & fF g
TF qTET ¥ OF OF iR F Y oA AT |
oY ¥ OF 79 F 3 oqfaqal F1 @A
g, Afew g AdY qonam §

worw wgRg A A ¥ e A
Tt & af § ?

ot gww avx wgETa: =t quarer fag
F ff @ qer & W T
afgmadiger & 1 AT TE @
e ¥ aofer §

werw wgaw ;e fag
faeger wenfgar sufaq §

ot gEH W THAT : WA G,
1T THT Fg F TAH! T T4 a6 ¢ |

12.44 hrs.

STATEMENT RE: CIRCUMSTANCES
OF SHRI LAL BAHADUR
SHASTRI'S DEATH

The Minister of External Affairs
(Shri Swaran Singh): With your per-
mission, Sir, I might lay this copy
of the statement on the Table of the
House—it is a two-page long state-
ment.

Mr. Speaker: All right.

Shri Swaran Singh: Sir, I beg to
lay on the Table a statement on the
circumstances under which Shri Lal
Bahadur Shastri died.

Some hon. Members: It is an
important statement. It may be read.

Mr. Speaker: We have already
taken too long. The statement will
be circulated among Members and if
hon. Members want something on
that they can give notice of it.

Shri Harl Vishnu Kamath (Hoshan-

gabad): Sir, I‘rise on a point of in-
formation. You are aware, and the
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House is aware, that at the time

of this tragic event in distant Tash-
kent, there were press reports which
were clear and incomplete. May I
know whether the statement includes
facts regarding the failure to provide
an attendant or a nurse just out-
side the bed room of the heart
patient and, secondly, whether the
doctor had an oxygen tube or an
oxygen cylinder ready with him. I
want to know whether all these
things are included jn the statement.
If they are not included in it, then he
should make a supplementary state-
ment.

Mr. Speaker: First the statement

might be read. Afterwards, these
questions will arise,
Shri Hari Vishnu Kamath: If the

statement contains all the information,
I have nothing more to say. If it
does not contain them, he should make
a supplementary statement.

Mr Speaker: First the statement
might be read by the Members.

Shri Hari Vishnu Kamath: It
should be circulated.

Mr. Speaker: Yes,

Shri Bade rose—

Mr, Speaker: Let the Members go
through the statement. Then they
will know what it contains.

Shrf Bade (Khargone): Then, will
we be allowed to usk questions?

Mr. Speaker: I will see.

Shri Bhagwat Jha Azad (Bhagal-
pur): I submit that this statement
should be read in the House. We
want to know how the late Prime
Minister died. It is not an ordinary
matter. As it is a very important
matter, the statement should be read
in the House.

Mr, Speaker: The statement shall
be circulated. Then, if it is the desire
of hon. Members, I will allow them
to ask questions.





